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SHRI PRANAB l'fIUKHERJEE: I MR. CHAIRMAN: The question. i$.: .. 
"That the respective Supplementary 

Sums not exceeding the amounts on 
RevenUe Account and Capital Account 
shown in the third column of the Or-
der Paper be granted to the President 
out of the coru;olidatacl FUnd of India 
to defray the chargas that will come 
in course of payment during the year 
ending the 31st day Jf March, 1982 in 
• respect of the following demands en-

tered in the second column thereof-

Demand Nos. 2, 4, 6,7, 8, 11, 12, 13, 
16, 18, 19, 20, 2J, 22, 23, 24, ']5, 26, 27, 
29, 30, 32, 34, 35, 37, 38, 39, 40, 41, 42, 
44, 45, 46, 47, 48, 49, 50, 52, 53, 54, 55, 
5 61, 63, 65, 67, 69, 70, 71, : 5, 76, 77, 
18, 79, 81, 82, 83, 88,89, 90, 9J, 93, 95, 
102,103,105, 106 and 107·" 

The mntion was adopt~d. 

r---

J5.39 hrs. 

APPROPRIATION BILL. 1982 

THE MINISTER OF FINANCE 
(SHB.I PRANAB MUKHERJEE): I 
beg to m.ove fOr leave to introduce a 

• Bill to authorise payment and appro-
priation of certain further sums from 
and out of the Conwlidatl':J. Fund of 
Ingia for the services of the financial 
year, 1981-82. 

• MR. CHAIRMAN: The question is: 
"That leaVe be Jranted to intro-

duce a Bill to authori~ payment and 
appropria.tion of certai..n further 
ums from and :)Ut of the Consoli-

dated Fund of India lOT the ~,ervices 
()f the financial year, 1981-82." 

The motion was adopted • 

introducet the Bill. 
I beg to movet: 

"That the Bill to authorise pay-
ment and appropriation of certai:Q 
further sums from and OUt of the 
Consolidated Fund of India for the 
services of the financial year, 1981-
82, be taken into consideratiOl~." 

MR. CHAIRMAN: The question is: 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated FUnd of India for the 
services of the financial year, 1981-
82, be taken into consideration." 

The motion was adopteil. 

MR. CHAIRl\:lAN: Now, we will take J 

up ClauSe by clause consideration of 
the Bill. The question is: 

"That Clauses 2 and 3 and the 
ScheduJe stand LJart of the Bill. 

The motion . was adopted. 

Clauses 2 and 3 and the Schedule 
'were added to the Bill'. 

Clause 1, the Enacting formula 
'£rille! the TitLe W2re added to the 

Bin. 

SHRI PRANAB 
beg to move: 

MUKHERJEE: I 

"That the Bill be pas::.ed." 
MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion was adopted. 

• Published in Gazette of India Extra ordinary Part U, section 2, dated 16-3-81. 
Introduced/moved with the rece- mmendation of the President. 


